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CEIVfrRAL aopiinistrative tribunal

PRINCIPAL BENCH

NEU DELHI

RA No.214 of 1995

in

OA No.98 of 1994.

Nau Delhi, this the 31st day of August, 1995.

Hon'ble ft B.K.Singh, nember(A)

1. Anand Singh, Packer,
R/0 Qr No. 839;

2. Om Prakash, Packer,
R/O Qr No, 308;

3. Ratti Ram, Choukidar,
R/O Qr No. 168;

4. Oai Prakash, Packer,
R/O Qr No. 256,

5. Bhaguati Prasad,
Choukidar R/O Qr No. 1374;

6. Ram Khilari, 1*1 azdoor,
R/O Qr, fJo.789 ;

7. Ashok Kumar, Sweeper,
R/O Qr. 1384;

8. Ramla, Sweeper, Qr. No. 1439;

Type I, N.H. IV, Faridabad, Haryana.

... Review applicants.

vs.

1. Lhion of India through the Director,
Publications Division, fllnistry of.stry
Information 4 Broadcasting, Patiala House,
New Delhi.

2. Shri R.Ram Dhameja, Asstt. Business flan
Publications Division, Faridabad.

ager, I

.•>. Rospondents,

V . .

Order, by Hon'.ble fir B.K.Sinnh,, flemberCA)

This Review application "No. 214 of 1995

has been filed against the judgment and order

in O.A.No.98 of 1994 dated 26th day of Duly, iqn,^
The issues were primarily regarding payment
of O.T.a. and al^g^^eat them as operative; staff
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and to pay them O.T, A, at higher rates, Yh^
judgment uas based on the O.PIs issued by the DO PT
in cxjnsultation with the Department of E>raenditure,
Ministry of Finance. In visu of the fact that there
are serious constraints in regard to financial

resources, the Gov/ernment as a major policy decision

have agreed to grant compensatory leave in lieu
of O.T. A. and also in vieu of the fact that the rate
of O.T. A. has been increased, the Govt. have
restricted the working hours for which O.T. a. is
admissible. It is within the competence of the

Government to make Rules, to amend the same, to adjust
and to re-adJust It as has been held In the Case or

Col.A.S.Sen,uan(SuDra). This vieu uas also held In
the case of V.S.Uadhera vs. Union of India, 1968(3)
SCR 575, RaJJlumar vs.Unlon of Indla(lo75),3 SCR 963,
K..Meqra1 and others vs. State nf Andhre
enot^ 1985(,)5CC 523 and ^.of_3_ij< „s. P.h.Khoss
and others 1974(l) scff' 771.

The law is well-set tied that Courts can
strike doun If a rule abrldnes or curtails the rights
accrued to an employee. In the Instant case, no
rights have accrued and In the light of curtailment
in the budgetary, allocation In regard to O.T.,., the
Oapartments/Mnlstrles have to menage 0. T. A. ult hln
the allocations made to them.

The economy measures of the Government In
regard to O.T.A. are dlr acted touar do curtailing
expenditure on staff end establishment and these
ere policy decisions of the Government and since no
rights have accrued to the applicants, I declined to
interfsrg uith the ^cision taken by the
r espondent s.
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There is no inherent power of review vested
in the Tribunal. The power is exercised under

Order 47 Rule 1 of the Code of Civii Procedure

which lays down that if an important pisce

of evidence or matter, uhich, inspiteof due diligence
was not available with the review applicants

a^t the time when the appJlcetion was heard or
uhan the order was made or an important document

which now is in possession of the review

applicantjjbut which could not be produced at the
time of hearing and this evidence or ..document Ig
such that it can materially change the dimensions
of the judgment, a review apolication can be

entertained. No such piece of evidence or document
has been brought to the notice of the Tribunal in

this review application.

The second ground on which a review appllcatior
can lie is an error - factual or legal apparent
on the face of the record. Wo s uch error, legal
or factual is manifest and as such on this ground
also the review application does not lie. The
third ground is anologous ground, that is, any
other substantial or reasonable cause which may
warrant a review. I do not find any other ground
advanced in the review applicateion warranting a
review of the judgment and order dated 26.7.1995.

he review application is aittcordingly rejected
summarily under Order 47 Rule 4(l) ^the Code of
Civil Procedure.

/sdd/ ( Bo K.Singh )
Member (a)


